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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
L.A.No. /2022/ EZ
Original Application No. 20/2022/
In the matter of :
Board of Trustees for Syama Prasad
Mookerjee Port, Kolkata.
...Applicant(s)
Versus
Suprova Prasad & Ors,
..... Respondents
Humble petition on behalf of theapplicant
above named -

Most Respectfully Sheweth :-

01, The applicant here in is the Respondent no. 7 in the original
application being O.A. No. 20 / 2022 / EZ.

02. That since 12.07.2022 the Respondent no. 7/ applicant herein has
been represented in the hearings before this Hon'ble Tribunal
T through its authorized Advocates and the names of the advocates

\ (_;‘,,_ﬁ\é ncprescm.ing the applicant/ Respondent have been duly recorded
S [/ R AORTR \?p the order passed by the Hon' ble Tribunal.
: .‘.' “ 'Q. “' -:EJ
A LAS /’ e photocopy of the said order dated 12.07.2022 is annexed

RV B fereto and marked with the letter P-1,

03. The applicant being a responsible authority and in compliance to
the previous order passed by the Hon'ble Tribunal in connection to
0.A. 20/ 2022/ EZ has duly affirmed two affidavits, one on behalf
of the Respondent No. 7 itself and the other by the Manager
(Environment) of the Board of Trustees for Syama Prasad
Mookherjee Port, Kolkata and the same were duly filed before the
Hon'’ ble Tribunal prior to the date of the hearing on 12.07.2022.
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04. That, when the matter was taken up for hearing the Hon'ble
Tribunal, the said two Affidavits were taken on record and the
submission of two affidavits in compliance of the order passed by
the Honble Tribunal were also noted, however, when the order
dated 12.07.2022 was made available on server, it transpired that

the order only records filing of the affidavit behalfl of the Manager

(Environment) of the Board of Trustees for Syama Prasad

Mookherjee Port, Kolkata but the factum of filing of an affidavit on

behalf of the Respondent No., 7/ applicant herein, affirmed by its
Chiefl Engineer, was inadvertently not recorded in the order.

05. The error in the order dated 12.07.2022 came to the knowledge of

the applicant herein after the said order was available on the
server of the Hon'’ble National Green Tribunal on 13.07.2022.

Immediately the said error was pointed out by the officials and the
advocate representing the applicant herein.

06. Thereafter on 15.07.2022, the Advocate on Record of the applicant
herein checked with the registry for verifying the fact that the
online uploading of the two affidavits were done properly or not

SENNEST S and in the verification process it is found that the two affidavits

ke N,

. - has been duly uploaded in the registry of the Hon'ble National
O [ W - Green Tribunal.

’\‘z,;‘»;——' qi/ On 18.07.2022, the Advocate on Record of the applicant herein

X7 had also mentioned the matter before the Hon' ble Tribunal for
correction of the order and the Tribunal after hearing the
submissions was pleased to direct the applicant herein to file one
application for the modification/ correction of the order dated
12/07 /2022 passed in connection to O.A. 20/ 2022 EZ .

08. In accordance to the directions passed by this Hon'ble Tribunal,

this application has been filed by the respondent no. 7/ applicant
herein for modification and/or correction of the order dated
12.07.2022 to the extent of recording the fact of filling of the
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affidavit on behall of the
Mookherjee Port,

| green Tribunal dated
12.05.2022,

That it is pertinent to mentioned herein

that the affidavits filed on
behalfl of the

SYAMA PRASAD MOOKERJEE PORT, (sMmpy
KOLKATA, one was duly affirmed by Mr. Partha

Senior Manager SMp, Kolkata and another was d
Mr. Gautam Mandal, Chief Engineer,
of second affidavit filed on behalf

Respondent No, 7 in the Original Ap
herein,

uly affirmed by
SMP, Kolkata, The recording
of the SMp, Kolkata, the

plication and the Applicant
is not reflected from the order sheet available in the official
web portal of the Hon' ble Tribunal,

10.  That in the above stated facts, the applicant through its authorized

advocate hereby submit this application for the modification /
correction of the order dated 12/07 /2022 in connection to O.A,
20/ 2022/ EZ to the extent of recording the fact of filling of the
affidavit on behal[ofﬂzeﬂoardof‘l‘rusteea for Syama Prasad
Mockherjee Port, Kolkata, being the Respondent No. 7 in the
Original Application and the Applicant herein, in compliance of the

order passed by the Honble National green Tribunal dated
12.05,2022.,

The photocopy of the affirmed affidavit is anncxed hereto and
marked with the letter P-2.

11, This application is made bonafide and for the ends of Justice

Theapplicanthereinbeingthc

Respondent no. 7 of the Original

é‘;}"g‘sr\é@\\ application being 0.A. 20/ 2022/E2

Lo i i C;, therefore humbly prays for the

3 g% | modification/ correction of the order
:O\G ": 1" /q
._"‘ Lilve /'t',
o
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passed on 12.07.2022 to the extent
of recording the fact of filling of the
affidavit on behalf of the Board of
Trustees for Syama Prasad
Mookherjee Port, Kolkata, being the
Respondent No. 7 in the Original

Application and the Applicant
herein, in compliance of the order
passed by the Hon'ble National
green Tribunal dated 12.05.2022 ;

And or to pass such order/ orders as Hon’ ble Tribunal may deem fit and
proper;
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Verified at Kolkata by the deponent above named on this the

day
Avgot}
of Ja;.2022and say that the contents of this affidavit made in paragraph

nos. 1 is true to my knowledge and those made in paragraphs no. 2
toSare true to my information derived from records and rest are my
respectful submission before this Hon'ble Tribunal,

3
S— \
|

SIGNATURE
Verified by me
fr. Nt sh Wupol Ba3Y
T T T Advocate
#% WEST g
7O A
~',& 7 byﬁ;-j‘.',ﬁ?l':ﬁ: T C.;\\
= e st 222 \ T\



AFFIDAVIT
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I, Prithwish Kumar Basu, son of Sri Prasanta Kumar Basu, aged about

35 years, by faith-Hindu, by Profession- Practicing Lawyer, residing at

22, West Road, Kolkata-700075, do hereby solemnly affirm and state as

follows:-

1. That 1 am the

Advocate appearing for the application of this

application and as such, I am well conversant with the facts and

circumstances of the instant case. | have been duly authorized by the

applicant to affirm this affidavit on their behalf and | am competent to do

S0.

/ i
2.  That the statements made in paragraphs (| — |0 .

,.P':"
Vs
N

a\e

l'ifm true

to my knowledge and the rest are my humble submissions before this
Hon'ble Court, .

ST BUTIOAITE
fast % (VG5 2002
Sapiry deie

\ 142090

& &
AT T 2022

ldentified by me

Advocate

Frithai'th Kvmor Fad?.
Deponent... Linr /1% 20 J1ted 2010
A - (¢)

Salemaly Aftirmad and
Declared be fore me LIS 139
cre, ) CRYC

Yy

Sumitra Bnettacharyve
Notery,Govi. of W B
Regd. No C65 of 2022
City Ciwi) Court, Calcutts




. 437
2

Item No. 06 Court No.1 '
BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

(Through Video Conferencing)

Original Application No.20/2022/E2 ‘
Suprova Prasad Applicant(s)

Versus

Ministry of Environment, Forests and
Climate Change &Ors, Respondent(s) l

Date of hearing: 12.05.2022

CORAM:  HON'BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
HON'BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER

For Applicant(s) : Ms. Paushali Banerjee, Advocate b
For Respondent(s) :Mr, Soumitra Mukherjee, Advocate for R-1 {in virtual mode),

Mr. Ashok Prasad, Advocate for R-2 (in virtual mode),

Mr. Dipanjan Ghosh, Advocate for WBPCB,

Mr. Rajib Ray, Advocate for R-5 (in virtual mode),
Mr. Sibojyoti Chakraborty, Advocate for R-6 (in virtual mode),

ORDER
l.  Ms. Paushali Banerjee, learned Counsel for the Applicant, is |
physically present in court,
2. One amended Memo of Partics has been filed by the Applicant; .th-e |
same is taken on record.
3. One Affidavit dated 11.05.2022 has been filed by Respondent No.3,
West Bengal Pollution Control Board, the same is taken on record.
4. One affidavit dated 11.052022 has been filed by Urban
Development & Municipal Affairs Department, Government of West
Bengal, the same is taken on record.
5. Issue notice to the newly added Respondent No.7, Kolkata Port
Trust (Syama Prasad Mookerjee Port Trust, Kolkatajthrough its
Chairman and Respondent No.8, National Mission for Clean Ganga
returnable within four weeks. B T

6.  The Respondent Nos.7 & 8 shall file its affidavi




438

In the affidavit of the West Hengal Pollution Control Board
mentions several non-compliances of environmental norms and

also the authorities responsible for checking the same have been

noticed.

8. The inspection report of an inspection carried out on

25,04,2022reads as under:
“T'he observations of the visit on both sides of rive Hooghly are as

JSollows:
& Conditions of water quality appear to be very poor near
confluence point of Tolly Nullah. However, dredging works
was also in progress for de-siltation.

l

& Release/ leakage of waste water through a good number of
drains along left bank (Daighat-discharge of back-wash of
Water Treatment Plant), ghat near Millennium Park, Sova
Bazar Chat, Bag Bazar Ghat, Dilar Jang Ghat, SutanutiGhat,
SarbamangalaGhat, Ratan BabuGhat etc.,) and also in right
bank (Shibpur-Ramsrishnapur areas).

the right bank (Ramchandrapur/ChoraBustee area of
Howrah).

& Non-existence as well as poor condition of screens/penstock

l
!

| ¢ Existence of the cattle sheds and liguid waste discharge in
f

i gates in different major drains/outlets.

-: % Huge discharge noticed though open gates at Circular Canal

ncarBelgachiaundcrtheoona'olandnmnaacdby(he
Department of irrigation.

.' & Accumulated municipal solid waste/construction &
{ Demolition wastes in both bank of river Hooghli
:

< Encroachment of river bank near Posta/Boro-Bazar/Nimtala
area in the left bank and RamchandrapurGhat, Hourah.

]
ey

ESr =
— ‘rﬂ_é".

R

7 OF
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¥ Solid waste dump adjacent to few ghats (judges Chat,
BabuGhat, PhoolGhat [mallickGhat), near Howrah Bridge,
JagganathGhat, Bag Bazar Ghat, etc.)

¢ Few Ghats (Baje-KadamtalaGhat, TaktaGhat, prince ghat
(South), champatalaghat&kumartuliGhat, NimtalaGhat,
AtheritalaGhat, Mayer Ghat etc.,) were found in improved

condition having IEC material in place and waste collection
bins were also provided.

% Erosions near Millennium Park.

Action Plan and measures for restitution of the Ghats,
» Information has not been provided by the Kolkata Municipal
corporation (KMC) Authority in the template shared with KMC.
In the absence of such information, it becomes difficult to
appraise the protocols being followed for up keeping of ghats,
emmbwannngemcntsofmcwkupmgmaingood
shape and consequent condition of ghats.

» The Principal Secretary, Department of UD & MA, Govt of
West Bengal has constituted a highleve! committee with
targetoriented approach for better co-ordination among
different agencies for improvement of conditions of different
ghats in the KMC area (Copy enclosed as Annexure-ll). The
committee wAll report to The Principal Secretary, Department
of Ud&MA, fortnightly.

» As  regards control of erosion, the KoPT
(ShyamaprasadMukhopadhya Port Trust) may be directed to
take necessary measures following the direction issued by
the Hon’ble NGT Eastern Zone Bench in connection with O.A.
No.08/2015/EZ dated 13.09.2017 {Annexure-IV). The KoFT,
being the custodian of the land on shores within 45.7 m of
High Water mark at spring tide and the competent authority
having good repository of hydro-morphalogical data of river
Hoogﬁinmissmdtolrilmwiﬂtuquindemmm,wm
up the rehabilitation work near Millennium Park covering

ST
around 1 Km, both upstream & doumaam wﬁ
prevent further erosion. '
: £y

Lot ‘_\’.

LA
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» Overall status of 43 Ganga Towns in West Bengal regarding
sewage generation, treatment capacity and proposal for
new/ renovation/under construction as reported to National
Mission for Clean Ganga by West Bengal State Project
Management Group, government of West Bengal dated
22.04.2022 for a period up to march, 2022 in compliance with
Hon'ble NGT Order OA 200/2014 is tabulated below;

Overall status of the 43 Ganga Tows in West Bengal as

Annexure-Ill

I Estimated Sewage | 1401 MLD
Generation

o Details of Sewage
Treatment Plants:

Existing No. of | 21(294.75 MLD)
operational STPs and
treatment capacity (in
MLD): (15nos. Ganga
Town)

No of STPs wunder| 9(178.5 MLD)
construction (6nos. Ganga
Town

l No of STPs under 16(295.96 MLD)

renovation (13 nos. Ganga

town)

: No of STPs wunder| 15(217.13 MLD)

proposal/tendering stage

(11 nos. Ganga Town)

| Total treatment capacity | 986.34 MLD
m | Gap in treatment | 414.66 MLD

' capacity

| To address the gap of 414.58 MLD, List of proposals for additional
treatment capacity of 550 MLD (based on estimated population in
2036) by setting up new STPs in 16 Ganga Towns and by capacity
augmentation of existing STPs, estimated amount of Rs. 2,885
mdmﬂbemuwﬂlcoformwjmf"
NamamiGange-II project. e —~



441

KMDA has already taken necessary steps for preparation of DPRs
of Katwa, Chakda, Shantipur, Murshidabad, Jiajung-Ajimjung,
Krnishnagar, Diamond Harbour, Ulubena, Ghulial, Pujali and
haldia Urban areas. Proposal for setting up of new STPs and
augmentation of existing STPs in KMC & HMC area in progress.

» The flows into Canals/drains are controlled and regulated
through an existing Lock-gate. That the Lock-gate
arrangement ensures that during high tides, water from the
river Hooghly flows into the Canals/drains while the same
recedes during low tides. The cycle of high-low tides is
semi-diunal. The Canals/drains geometry has become
distorted due to heavy siltation. That due to excessive
siltation the longitudinal sectional profile of the
Canals/drains might have been disturbed which is
affecting the functioning of the Canals/drains as a
mechanism to bring fresh water from Hooghly and
thereafter to act as a jflushing Canal connected to
Bidyadhari river.

» The authorities of Kolkata Municipal Corporation 7 Howrah
Municipal Corporation may be directed to take necessary
measures for installation and repairing of screen/Penstock
Gates as the case may be within 45 days.

» The authorities of Kolkata Municipal Corporation & Howrah
Municipal Corporation may be directed to take necessary
measures to control discharge untreated domestic sewage
into the river Hooghly at an earliest.

» The authority of Department of Irrigation, gouvt. of west
Bengal may be directed to take necessary measures (o

control untreated waste water discharge from the Circular

» mmmwmum_:pm
waste water into the river Hooghly within their ju riscliction.’



10.

11.

| 2

The Railway Authority (Chakra Railj may be directed to
take necessary measures for management of domestic
sewage and also management of solid wastes in different
railway stations within their jurisdiction in the left bank of
river Hooghli.

Howrah Municipal Corporation & Howrah Municipal
Corporation may be directed to clear all the accumulated
garbage including C&D Waste in consultation with KoPT

within 45 days.
Koﬂ'nnybcdbmdmex!endaukindofassismw
KMC, HMC, Railway Authority and other stakeholders.

KMC, HMC &KoPT may be directed to arrange strict
vigi!ancethmug)muzt}wyearhdi_ﬂ‘erentghatsandbank

of the rivcrundertim‘rrespectiwjurisdiction to control
littering of wastes,

KMC, Wcmmybedbumdtomangesqﬂicicm
publicity by way of public addressing system, distribution
IEC materials, fixing of permanent banners etc,, involving
aﬂstakcholderslnd@ﬂ'emtghaxsasweuasonriwr

banks.”

Photographshave also been filed as Annexure-C from page nos.39
to 48, the same are taken on record, and shall be treated as part of
the original application, '

The affidavit of the Urban Development and Municipal Affairs
Department does not give any Action Plan for cleaning/removal of
garbage pilling up on the banks of the river Hooghly on the stretch
of 13.5 KM (approx.)from Daighat near Wattganj to Ratan
BabuGhat, Baranagar,

The Kolkata Port Trust (Syama Prasad Mookerjee Port Trust,

Kolkata) will also in its affidavit state specifically what action is

"B
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12,

13.

14,

(U

being taken by them for cleaning this stretch and what Action Plan

they have prepared to ensure that in future such garbage does not

pile up, and also whether it is under implementation at all.

We also find from the report that Shri PP, Datta, Manager

(Environment) was nominated by the Kolkata Port Trust as a

member of the Committee constituted by this Tribunal.

We, therefore, direct Shri P.p. Datta, Manager (Environment) to file
his personal affidavit in this matter.

Paragraphno.5 & 6 of the affidavit of Kolkata Municipal Corporation
are also being extracted hereinunder: -

“S. That it is submitted with regard to Solid Waste Management,
KMC is having follouing activities:

Waste Generation: 4500 Ton per day (TPD)

Processing facilities:

Windrow Composting - 500 TPD

Organic Waste Converter (OWC) - 2 TPD

Plastic Waste processing -2TPD

Construction and Demolition Waste - 500 TPD fat Pathuriaghat
treatment plant under construction)
Bio—CNGleuazDhapa-STPD(UnderConstmc&ow

Other processing facilities like Mechanical Biological treatment
(MBT), In vessel composting Material Recovery Facility (MRF)
udnbetahenupqﬂerreclamadonoflandazbhapaaamden
Reach.

Bio-mining project at Dhapa : 3,10,803.314 MT removed till

date and Bio-mining project at Garden Reach : Work order
tssued.

6. Thatwl?thmgmdwlhsumuWasteManagementundcrvw
Jurisdiction of KMC area are as follows:
Total Sewage generation = 1400 MLD

443
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Baghajatin 51p ———
South  Suburban|——— ‘
lKeornpukud sTe

Hatisur 575 10 A
STP under construction - 85 MLD (Under KEnup)
STP for which Tender Invited -

49 MLD (Under KEIP Tender 23
MLD &Tolly Nullah 26.06 MLD)
Proposed STPunder&Bm)- 7OAlLD(T‘rnnchc
Approx. 70 MLD is under

- 3, sTP of
consideration Jor Wardg ;1
Ward 110)

08, 109 and

15.

issues in the Present original application particularly the 13.5 KM
stretch  from Daighat

Rear Wattganj to Ratan BabuGhat,
Baranagar, ’

16. The inspection rYeport of the Committee further mentions that a

questioner (Template) for information on different drains/sanitation

l’aciutice/cleanlineaa/sol.ld Waste management of different ghats

prepared by NMCG were pProvided to authorities of Kolkata
Municipal Corporation well in advance before the affidavit but no

information in this regard has been placed before the Committee,

e

. 1 2 Sty
———

e ————
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18,

19.

20,

21.

|6

w »
€ direct the Kolkata Municipal Corporation in its affidavit 1o

address thig aspect of the matter also and file the required
information before the Tribunal,

Action
Taken Report with regard to cleaning of all Accumulated garbage
including Construction & Demolition Waste,

Department of Urban Developmenta Municipal Affairs,

Government of West Bengal has constituted a High-Level

Committee with target-orientedapproach for better coordination

among different agencies for improvement of conditions of different
ghatsin the Kolkata Municipal Corporation area. The Committee is

required to report to the Principal Secretary, Department of Urban

Development & Municipal Affairs, Government of West

Bengal
fortnightly. This Committee comprises of the following members: -
1 | Sri Binod Kumar, IAS, Principal - Chairman
Secretary to the Govt. of West
Bengal & Municipal Commissioner,
Kolkata Municipal Corporation W WEg) -
2 |Shri H. Mondal, Secretary, Kolkata |~ Member ——
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.
Municipal Corporation Convenor |
3 Shri P.X. Dua, DG Civil Member
4 Shri S, Bhowmik, DG Lighting Member
S |Shris, Chatterjee, DG SWM Member
22. The Department of Urban Development & Municipal Affairs,
Government of West Bengal shall file its affidavit stating how many
meetings have been held and what hag transpired in thosge
meetings by filing the Minutes of the Meeting,
23. Letall the affidavits be filed within four weeks,
24, Liston 12.07.2022.
.... llllllllllllllllllllllllll ;la
Mlasocmsomsmnr Mo o
May12, 2022,
Original Application No. 20/2022/E2
MN

10
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Item No. 04 Court No.1
BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
(Through Video Conferencing)

Original Application No.20/2022/E2

Suprova Prasad Applicant(s)
Versus

Ministry of Environment Forest &

Climate Change & Ors. Respondent(s)

Date of hearing: 12.07.2022

CORAM: HON'BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
HON'BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER

For Applicant{s) : Ms. Paushali Banerjee, Advocate (in Virtual Mode)

For Respondent(s): Mr. Soumitra Mukherjee, Advocate for R-
Mr. Ashok Prasad, Advocate for R-2,
Mr. Dipanjan Ghosh, Advocate for R-3,
Mr. Rajib Ray, Advocate for R-5, (in Virtual Mode)
Mr. Nayan Chand Bihani, Advocate a/w Mr. Sibojyoti
Chakraborty

» Advocate for R-6, (in Virtual Mode)
Mr. Kallol Basu, Adv. (in Virtual Mode) a/w

Mr. Aditya Sarkar, Adv. & Mr. Prithwish Basu, Adv. for R-7,

Mr. Sandipan Banerjee, Advocate a/w Ms. Amrita Pandey,
Advocate for R-9,

ORDER

1, {in Virtual Mode)

Ms. Pau:halleajee.deCw:uclhpmmtfwme

Applicant.

2. One affidavit dated 04.07.2022 has been filed by one Mr, Partha
Pratim Datta, Manager (Environment) of the Board of Trustees for
Syama Prasad Mookherjee Port, Kolkata (formerly Kolkata Port
Trust); the same is taken on record.

3 In pursuance of the directions given in para 19 of our order dated

01.04.2022, the Urban Development and Municipal Affairs

Department, Govt. of West Bengal has filed an affidavit of
compliance dated 11.07.2022; the same is taken on recard.
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mpleted by 30 Week of July,
tsupamdaobembmuadw
August, 2022

m)mmmwmqw%mmwmgmg
mbbtsh,gm'bagemdbushuoubo!hbanksﬁwnamhﬁidgc

2022. The draft for fresh DPR
WESPMG/NMCG by # Week of

448
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pollution by maintaining the natural flow. The physical progress
of work under Phase.| is 25% till date.

(v} Similar desilting and dredging of Tolly’s Nullah under Phase-
HfmmKudyhatmm&admeoawdaBridgeforawmchof

5.37kmmaof&amfundmgwﬂ!bemkenupmldiscumnﬂy
under&dlnbalbidevnhadonampe.

{v) Repairing and beautification of Ghats along Tally's Nullah is
also mdcrundewlgpmwudhewmdwbewmmdby
February, 2023.»

The report on preparation of the Detailed Project Report of

‘Pollution Abatement of Tolly Nalla' has been given at page no. 150-
155 of the paper book which reads as under:-

Men&ukuy‘aﬂunahbashundcrdujuﬂsdicﬁmofm
Kolkamemidapl&’pomdonhasbemdecdhbskms
onmebasisofﬂledismaldﬂueﬂhcmfmmuwmlpunlping
stations along the Tolly’s Nullah,
Zone-I:

memumhwolmmdww
a&namwlhwmﬂlsu)mwumporﬁonof
the KMC area.

. ThemaunderRPSPismaWyun-cmrcd
Aboxdmhispmposcdeobemuucwdabngme
wmmwmmwm&wmm
ixuttirmteq'ﬂombumdsthcbkw.

Presently, Uu&idmnu’.sstw’ahg/‘mahugesoﬁd
wamdumphgpmblematmsmﬁngpoimwauﬁa
Station. lnmenwoouruou&tmmhasamdy
been converted to a box drain, So, to eliminate this solid
waste dumping problem t)whiﬁa:pmﬁonojﬂwsmiﬂal
ispmpowdbbemmdbacowmdbaxdmmeo
johdwcx:’sthgboxdmhhhdowmmm
Zone:2:

The land of Briji Road has got clearance. drom
mmAwquouohmA_ sed at this land

3 | " |
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foraccowwwdadngthcunsteumtercomingNaktah
Pumping Station catering the waste water from
Nakmlawmaamuaaﬂrﬁikoadhmpingswubn
catering the area under its jurisdiction.

DWF from lhcmarbyarcaofRPSPMunIdpality
(southern side of the Tolly’s Nullah) will be
mmmdmhdw&ﬁimmnwingsmﬁon
Mh'aktalai’umpingstaﬁonistobcmmmdas
amwone.hthcopenﬂedhfmn:ofﬂwmkdng
Mcaamcouombhdﬂqﬁdaudwm
'I‘thriﬂRoadhmping Station is proposed (o be
newly constructed.
TMPmpoudSTPaz&ﬁiRoadudnmthDWF
Jfrom Briji Road & Naktala PS.

Zone-3:

Th‘umaoomisesqrasericsofpunumguawns
ont’wmthembmkof‘lbﬂg's!vwahw«:e
Kamdahari, Rathtala, Usha Gate, Bansdroni and
Kalitala,
Thcmmp(ngmﬁomatkmhuaandﬂansdmnim
defunct as well as in vulnerable conditions,

Whereas, the augmentation of the volume of the
mhtfuoﬂmashmismmmmmbe

AtBan:devwestdngpumphgswﬁonis
kammdwamwpbtuﬂdchism
I&WD, Government of West Bengal.
Amdmrmqhndformepmmdmhasbeen
ukewdeansdmnis‘uMundermeR&R
DcmmcowmmomeBumL

This proposed STP may cater the DWF Sfrom
PS and kalitala PS,

450
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* But the clearance of the land has still not been
obtained. If the occupancy of the land be obtained
this zone may be finalized.

* The Rathtala PS uill be constructed dismantling the
existing one,

Zone4:

* This zone comprises of the pumping stations of Moor
Avenue, Ezzatullah and Canal Road.

* The flow from this pumping stations will move to
Keorapukur STP,

* This zone is highly dependent on the finalization of
the discharge point of Zone-3.

* The existing pumping station at Moor Avenue is not
M&,Wwpumphgsmispmposed
to be done at Moor Avenue dismantling the existing
one.

* A new pumping station at Canal road is also
propased o cater the enhanced flow of the projected
popﬁﬁonmsyeﬂasmmmnmdanthejbwm
Izzatulah pumping station,

Zone-5:

. mismmm'pﬁma!ﬂwamm.dwm?umpmg
Staﬁon.meDWquM&huﬂlbcdbdm:yedmﬂm
proposed STP of Golf Garden.

* The land at Golf Garden has got its clearance from
KMDA.

Zone-6:

* This zone comprises of the area from the confluence
point of Tolly's Nullah upto Chetia.

* The pumping stations under the jurisdiction of this
zone are hastings, Thackeray, Sashi Sekhar,
kalighat and Chetla,

* Anew sump at Chetla pumping station is required to
“W“’W”mmwﬁw’ofﬂw
projected population as well as to accommodate the
DWF coming directly from Taratala area,

* AU the other pumping stations are required ,p;jéf”gs

e ———
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* The DWF from these stations will flow to EKW
through Ballygunge Drainage Pumping Station.

The following activities are under process:-

* The flow calculation based on the population
foremsangupnoi'ossmsdmdybeendona.

. MsedonﬂuﬂmuﬂwaFcndSWPeakulaﬁonhas

already been done.

mmwmsofmwdpwmmfbm

have been calculated,

Mnewsummmmmqumwbcwmbma

have been identified,

ﬂnpmpoudmpuwmg stations have already

bmhdaﬂhdanddbddes@nhmmw

. ﬂwnwnber&bcaﬁonobevﬂyu(md;ar
xudgmauua.mm:ywmmmmum
has already been fized.

. ﬂnnopouddmhagemmm corresponding to

the pumping stations have aiready been identified.

Bsdmamsofanmewnpbwmo]wpmjeam

in progress,

Momwr,dnfolbuingauiduumabmdyunder

process:.

. mmmwuammwmuw
pumping is being performed under Jadaypur
Ummm,menponafuﬂtidxlswwbe
completed by the 34 week of July, 2022,
MWMINquuaﬁty testing at salient
pohtsoumuy’sh\wnhlusahadybemw
mmmqrumumwwbeommby
the end of July, 2022,

* The survey works of the existing and proposed
/m} mmmmmmuw
7o 3% o be obtained by the month of July, 2022

N O ESRRSS—S—
T S
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lnptnsin)ol’thclﬂidnvit.u'l‘lbuhrcnmhnbecnﬁledshowing
StachponoﬂbeOutﬁlh/Gh-uouriverHoogmyandmmﬁve

24

as possible/ To get confirmation Jor handing
of said lands,

i) To obtain the rates of electro-mechanical
d«daesﬁommemmqacmma.

i) mmmmmbemnmm
WMbhmdmgTaﬂy'sNuﬂahareyu
wbudmnnhedbasedmvwsoﬂrepm
MWW&WMW
part of the DPR.*

acuomtlkenvmchrnduunda:-

e Wesst water  intake
o Ppumping  station
. : bank of river
",\\‘ Hooghly.  From
t - -~y the mw water

B .
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Tolly's Nullah

Report on
DPR of
Abatement of

Tally's Nullah'
is placed

This is under
the purview

No leakage found
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Bagbazar Ghat

leakage
Jound from the

Penstock gate
has been
repaired.

11

water
coming  from
Circular Canal to
River  Hooghly
{One flap shutter
was opened)

Circular Canal
is under
Jurisdiction of
Sriiti
Department,
Gout. of W.B.

12

Leakage  from
penstock  gate

The gate will
be thoroughly
repaired
during
desilting of
Dilarjung road
box drain of
stze 10°X10° in
phases. It
involves
around
Rs.3.00 crore,
Proposal for
Sfund provision
has already
been sent to
UD&MA Dept,
Government of
West Bengal
which is under

consideration.

13

Jain Medical
College

Penstock gate
has been
installed.

14

Repairi
has been
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10.
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13,

which is blocked | completed.
by brick work
but little leakage
Jound beside the
gate structure,

15 Ratan Babu
ghat

There is an
outfall of approx
1800mm
diameter which
was blocked by
brick work but

leakage was
Jound.

Repatring work
has been

completed.

The averments of this aﬂiQavit show that some actions are still
under progress.

We, therefore, direct the Urban Development and Municipal Affairs
Department, Respondent No.10, to file additional affidavit bringing
on record the Status Report of the remedial actions taken within six
weeks.

In para 20 of our previous order dated 01.04.2022, we had directed
the National Mission for Clean Ganga, Respondent No.8, to file its
affidavit but till date the same has not been filed,

No Counsel is present for Respondent No.8, National Mission for
Clean Ganga. Let fresh notices be issued to the Respondent No.8,
National Mission for Clean Ganga, returnable within four weeks,
The Respondent No.8 shall file its counter-affidavit within four
weeks.

Mr. Ashok Prasad, leamed Counsel states that he is authorized to
appear on behalf of the Respondent No.7 but he does not have
Vakalatnama with him. Let him file the Vakalatnama within one
week if he is engaged in this matter,

10
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14,

15.

16.

17.

18,

19.

2.9

e Respondent No.9, Howrah Municipal Corporation has not filed
its counter-affidavit,

Ms. Paushali Banerjee, learned Counsel shall serve e-copy /soft

copy of the Original Application along with all its annexures upon
Ms. Amrita Pandey, learned Assisting Counsel of Mr., Sandipan

Banerjee, Counse! for Respondent No.9, within 24 hours, who may
file counter-affidavit within four weeks thereafter.

learned Counsel appearing (in Virtual Mode) for

Respondent No.6, Kolkata Municipal Corporation, prays for and is
granted four weeks time for ﬁllng counter-affidavit.

Mr. Rajib Ray, learned Counsel appearing (in Virtual Mode) for

Respondent No.S, Central Pollution Control Board, states that the
Central Pollution Control Board does not want to file a separate
counter-affidavit since they were part of the Committee constituted
by the Tribunal and they adopt the report of the Committee, He

further states that there are no allegations against the Central

Pollution Control Board and, therefore, he has instructions not to
file counter-affidavit.

We are surprised at the stand of the Counsel since the Central
Pollution Control Board is a rule framing authority for the entire
country and, therefore, they are armed with their guidelines for
maintenance of ghats/embankments in question in the present
case which should be filed by them,

We, therefore, direct the Central Pollution Control Board to bring

on record its  guidelines regarding mamtcgancc of
ghats/embankments within four weeks otherwise %.
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draw adverse inference against the Central Pollution Control Board
for withholding material information from the Tribunal,

20. Ms. Paushali Banerjee prays for and is granted four weeks time for
filing rejoinder affidavit.

21. List on 30.08.2022.

-------------------------------------

...................................

July 12, 2022,
2xrldn¢l Application No,20/2022/E2Z
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

MINISTRY OF ENVIRONMENT, FORESTS AND
CLIMATE CHANGE & ORS.

«.. Respondents

AFFIDAVIT ON BEHALF OF THE BOARD OF TRUSTEES FOR

SYAMA
RESPONDENT NO. 7 HEREIN.

PRASAD MOOKERJEE PORT,

KOLKATA,

INDEX
i PARTICULARS ANNEXURE |PAGE
1. | Affidavit
2. | Copy of the Order dated 12.05.2022 R1 1- 16
passed by the NGT
3. | Copy of the letter dated 28.06.2022 R2 17

Filed by

Prithwish Kumar Basu.
Sl kawrmer Bary,

ADVOCATE

bd o w ' "\ G
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. 20/2022/EZ

IN THE MATTER OF :
SUPROVA PRASAD

Versus

MINISTRY OF ENVIRONMENT, FORESTS AND
CLIMATE CHANGE & ORS.

... Respondents

AFFIDAVIT ON BEHALF OF THE BOARD OF TRUSTEES FOR
SYAMA PRASAD MOOKERJEE PORT, KOLKATA,

RESPONDENT NO. 7 HEREIN.

Most Respectfully Sheweth:

1, Gautam Mandal, son of Lase heunkya K_Ww . by
Religion - Hindu, aged about 58  years, by Occupation-Service,
and working for gain at 15, Strand Road, Kolkata- 700001, do hereby
solemnly declare and say as follows:-

1. That I am the Chief Engineer and the Authorized Signatory of
the Board of Trustees for Syama Prasad Mookherjee Port, Kolkata (in
short “SMP”, the Respondent No. 7 herein and in such capacity, | am
well acquainted with the facts and circumstances of the case. | have
been duly authorized by the Respondent No. 7 to make and affirm
this Affidavit on its behalf and as such, I am competent to do so.

2. This affidavit is being affirmed in pursuance to the solemn

order passed by the Hon'ble Tribunal on 12.05.2022, uﬁﬂ

is annexed hereto and marked as R-1. '64}”

ﬂwﬁ"mﬁw
SMP Port, Kead®

W ES >
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3. That in compliance of the order passed by the Hon'ble
National Green Tribunal dated 12.052022 the Respondent No. 7
states as follows:-

i, SMP does not discharge any sewage water in the river.
.. il SMP do not haveanyoperaﬂonsoracdvityinthemenﬁoned
[ . Ghats accordingly there is no chance of involvement of SMP
. dumping the solid waste in the Ghats forming subject matter of the
. instant proceedings.
iii. SMP has hardly myinvolvenmtorcomribudonsin the water
polluﬁonm&tecnngeeasmﬁmedintheappliaﬂon.
v, Collection and accumulation of garbage from the Ghats were
all along done by the KOLKATA MUNICIPAL CORPORATION
~ through its waste management team.
* V. SMP can only assist the municipal authorities in discharging
-Mwas&emmgemmmpmdbiﬁty.ltbpuﬁrmtwmdon
-hmﬂ\atﬂuwastemgemﬂuhmtd\emxﬁvhyofsm’md
-ilsomeacuvi&esofSMPdoesmtunsemmuhuonofwbageh

{he Ghats.

‘ ¢l Towards compliance of the order dated 12.05.22 passed by the
; HopbleNGTintheim!nntlppﬂahomﬁteClulrmmdSMPhas
o requested the officials of Kolkata Municipal Corporation to prepare

an'actmnplmforcomplimo(clunhgofcanggmgm
i_sg’mednwdmumposﬁbleammbySMmeumnmem ;
:" oimeaclimphnforﬂwclemﬁngmechabmdbmks \;?j'a L /@(

5. ASTINY ,,\i
A, ¢ WA, ;*}

1, m;mpurwmmmnumdmdzsmmm@‘fg@f*

has been held between the Officials of SMP and KMC on 30.06.2022.
o The said meeting was chaired by the Municipal Commissioner of
F‘.{-. Kolkata Municipe! Corporation. In the said meeting, the offcials of

. uwmmenndau&mimwuumwdm\
| . followi >
ot ing poin g v

\ S Y.
_‘. &30 /;:"__'_'

’ —/ v‘ F
/(V p:‘\ v\} :
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L SMP, Kolkata will clean the garbage at slope portion of the
river for the 6 ghats as per the original application on regular basis.
However, KMC officials insisted on cleaning all the ghats in the
stretch of 13,5 km, but it was agreed to start with 6 ghats.

Il After cleaning the garbage, the same will be kept in the solid
waste reception facility adjacent to the Ghats. KMC will install &
maintain the garbage reception facility,

ML Al the solid wastes will be disposed by KMC from the waste
reception facility for further processing,

V. ’l‘l\efnquencyofdmlngwiﬂbededdeduperﬁ»e
requirement,

V. KMC will elaborate the assistance required from SMP, Kolkata.
VI, SMP, Kolkata informed that a comprehensive Detail Project
Report for beautifying some portions of the Riverfront stretch has
alreadyb‘éentakenupbyShﬂ’,KolkahatatotalcostofRs.?Dcmm.
VIL SM!%;,’:Kolkata is going to undertake bank protection work in
Oumﬁ@;atandlmbngpnmntmsﬁm&d cost of Rs. 12 crore.

5. In terms of the order passed by the Hon'ble National Green

Tribunal dated 12.05.2022, SMP, Kolkata further states the act‘llon."{"\
taken in the subject matter, in the following manner:
i.  SMP has already undertaken the renovation of n

Ghats like Mayer Ghat and Judges' Ghat. 1:,, f;‘;g e f
ii. SMP regularly maintain river traffic police jetty, \%\i’w '__:.,{\:;4;/
iii. SMP provides assistance during idol immersion like pmviding o
floating barge with crane facility to clear immersion debris at--
Bajekadam to laghat with technical support and man mg‘ WE%

'\.‘ \¢ .l\
Judge's Ghats both man power and technical support is m'k{ea R

L TN (a

: 8
i 'k RQ: No. eanta \7\

S wWE ,_a

cleaning the river Ganges this service is provided during tbg\dnya o}
immersion for Durga Puja and Kali Puja. ' \
iv. SMP is going to take up bank protective work at Oumam'@m
and Jorabagan area for which the total estimated cost is estimated to
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6. That, in compliance of the order passed by the Hon'ble

National Green Tribunal dated 12.05.2022, SMP, Kolkata has
prepared an action plan for cleaning the Ghats in the following

manner:

i.  SMP will provide PVC garbage collection bin at all the six

Ghats as mentioned in consultation with KMC.

ii. SMP will provide sign boards displaying prohibition of garbage
dumping at the river side and encouraging the people to use vat as
provided by SMP,

lii. SMP will carry out inspection from time to time both from land

and also from water to check accumulation of garbage at the ghats
and the municipal authority will suitably be inform accordingly.
iv. SMP will also inform the local police authorities about

prohibition of waste dumping in the river side.
v.  SMP will assist Kolkata Municipal Corporation in cleaning the
2 ’;sshats as mentioned in the prayer of the application and the
- modalities of cleaning the Ghats will be fixed after further
,g:;iﬁ' ﬁf’gcmlom on the pro;‘:oefals of the K.M.C and preparation of Detail
> report for beautifying the river stretch by SMP, Kolkata.

.\@ 15.08.202s 7, ; It is therefore respectfully prayed the Hon'ble tribunal may
© such orders/ order as it deem fit and proper in the interest of

= justice.
8.  The statements made in paragraphs 1 and 2 herein are true to
my knowledge, those made in paragraphs 3 to 5 are based on

information derived from records which 1 verily believe to be true

—

” :ité%-\m° rests are my humble submissions before this Hon'ble
P N
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VERIFICATION

Vuiﬁedatl(o!htabyd\edeponentabovemmedonthis
the dayd)dy,Mmdnymtﬁnmﬁmdem
pnamhnos.ldemtwetomymwiedge.Mmdem
pmylphsSwSmbasedonmfamnﬁmdedvedﬁomrecocds

whichlvetﬂybeuevctobcmudﬂuxsummhumb!e
submissions befare this Hon'ble Tribunal.

"

DEPONENT
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Suprova Frasad

For Respondent(s):Mr,

Item No. 06

Court No. |

BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
(Through Video Conferencing)

Original Application No.20/2022/E2

Applicant(s)
Versus

Miin'mry of Environment, Forests and
Climate Change &Ors Respondent|s)

Date of hearing: 12.05.2022
CORAM:  HONBLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER

HON'BLE MR, SAIBAL DASGUPTA, EXPERT

For Applicant(s) : Ms. Paushall Banerjee, Advocate

Mr. Ashok Prasad, Advocate for R-2 (in virtual mode),
Mr. Dipanjan Ghosh, Advocate for WEPCB,
Mr. Rajib Ray, Advocate for R-S (in virtual mode),

Mr. Sibojyoti Chakraborty, Advocate for R-6 (in virtual mode),

ORDER

Ms. mwmmmdfuﬂn.\pﬂWL is
physically present in court.

One amended Memo of Parties has been filed by the Applicant; the
same is taken on record.

One Affidavit dated 11.05.2022 has been filed by Respondent No.3,
West Bcngdhﬂu&nmvolm.unlmeilﬂkmonmoﬂl.
One afMdavit dated 11052022 has been fled by Urban
Development & Municipal Affairs Department, Government of West
Bengal, the same is taken on record.

lssue notice to the newly added Respondent No.7, Kolkata Port
Trust (Syama Prasad Mookerjee Port Trust, Kolkatajthrough its
Chajrman and Respondent No.8, National Mission for Clean Ganga
returnmble within four weeks.

The Respondent Nos.7 & 8 shall file its affidavit within four weeks.

” 6’6‘“88‘}\}\‘
1 & N
o) ';'ll'1|!:!'vhw,“‘. o"
2 ™ 2

2 Re P90

Soumitra Mukherjee, Advocate for R-1 (in virtual mode),
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In the affidavit of the West Bengal Pollution Control Board
mentions several non-compliances of environmental norms and
alto the authorities responsible for checking the same have been
nouced.

The inspection report of an inspection carried out on

25.04.2022reads as under:
“The observations of the wisit on bolhddao!dumogmy are as

follows:
OCommdwwwuummnw
wmmqmmmmmdmwu

mabohpmgmo[armm

< WMWO]MQWWIMGMH“MO]
drains along left WMMMJM-M of
WalnrMmatlmw.lemmmnimM&n
Bazar Chat, aqmmmar.mgaw. SutanutiGhat,
Wmmmmwmmomngm

MM{WM@WM}.

<& wmudunmwmwﬁuﬂwnwh
the right bank (Ramnhmdmpurlcm&wlu area of
Howrah).

< Nonwuwnllasparmqmmdpmwck
gaahdwmmm

< Mdﬁdﬂmnﬁdw”wamww
mrwmmMmdmuwbylM
annmloﬂmguﬁon.
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* Solid waste dump adjocent to few ghats (udges Chat,
BabuGhat, PhoolGhat (mallickGhat), near Howrnh Bridge,
JagganathGhat, Bag Bazar Ghal, otc,)

% Few Ghats {Baje-KadamialaGhat, TaktaGhat, prince gha!
fSouth), champatalaghat&kumartuliGhat,  NMimtalaGhat,
AtherilalaGhat, Mayer Ghat eic.,) were found in improved
condition having IEC material in place and waste collection
bins were also provided.

& Erosions near Millennium Park,

Action Plan and measures for restitution of the Ghats.
» mmmmmnmdwwxmwmw
corperation (KMC) Autherity in the template shared with KMC.
In the absence of such information, it becomes difficult to
appraise the protocols being followed for up keeping ef ghats,
mhnmwﬂsnjﬂﬁbhnpduphmhgwd
shape and consequent condition of ghats.

» The Principal Secrelary, Department of UD & MA, Gout. of
West Bengal has constituted a highleel commitiee with
targetoriented approach for better co-ordination among
different agencies for improvemant aof conditions of different
ghats in the KMC area [Copy enclosed as Annexure-fl). The
committes will report fo The Principal Secretary, Department
of Ud&MA, fortnightly.

¥ As  regards control  of  erosion, the KofT
{ShyamaprasadMukhopadhya Port Trusy) may be direcied to
take necessary measures following the direction issued by
the Hon’ble NGT' Eastern Zone Bench in connection with O.A
No.08/2015/EZ dated 13,09.2017 (Annexire-lV), The KoPT,
being the custodian of the land on sheres within 45.7 m of
High Water mark at spring tide and the competent authority
having good repository of hydro-marphological data of river
Hooghi in this stretch of niver with required expertise, to take
up the rehabilitation work near Millenmium Park covering
around 1 Km, both upsiream & doumsiream combined fo
pravent further erosion.

1 70F WESHS
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e Ounll stanes of 4.2 Gunga Toums i West Penaal regarding
sewnge geacration, tretmont capocity and peoganal for
artind rennantion/ under tanstuchon s reparted (o Nertwarail

Misson for Clean Ganga by West Bengal Stote Propet

HManagement  Group, gosvrnment of Went Hengul dated

272.04 2022 for a perad up to march, 2022w campliance with

Jon'bie NGT Order OA 200/ 2015 18 tabulated below:

Cueentl status af the 41 Gonga Tous @ West Bongal as

Anneare 1!
1 Estimated Sewage | 1401 MLD
| | Ueneration
‘u petatts or  Sewage
f ! Treatment Plunats: | l

"l resting  Ne of| 21204.75 MLO)

| eperutional  STPs  ant| l
trectment  copacity [in

{1Shes.  Gongu

. -
-

‘Mo ef HTPs  wnder 9I7RS MLD

of &TPs  umider' 16729596 MLO,
renesution (13 aos. Garga ;
S |
r BT Cisairoeamee
proporaltemlering m' !
. 112 nes. Gango Toww |
| Total trewtment capacity 985 34 AILD |
M Gap  In teeatment 414.66 MLD !
| espaciy | |

E ¥ — -

Toaddeess the gap of 41458 MLD, List of praposals Jor additgas)
iutent capacity of 350 MLD (based on estirated popralation in
38 by serring up new STPy i 16 Canga Towns and by caparity
augmientabon of existing STEs estimgred Urount of By 2 .ss.;'

crores sholl be sent o NUOG Jor  consuderatnan tnder
-Yamnm('m;py projevl.
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» The Railway Authority {Chakra Rail) may be directed 10
“', take necessary measures for management of domestic
sewage and also management of solid wastes in different
: _ railway stations within their jurisdiction in the lef bank of !

river Hooghli.

. Howrah Municipal Corporation & Howrah Municipal
Corporation may be directed to clear all the accumulated
garbage including caD Waste in consultation with KoPT

within 45 days.

to extend all kind of assistance fo

» KoFT may be directed
stakeholders.

KMC, HMC, Raitway Authority and other
be directed 10 arrange sinct
different ghats and bank
risdliction (0 control

3 KMC, HMC &KoPT may
vigilance throughout the year it
of the river under their respective ju
littering of wastes.

pe directed to arrange sufficient ‘

blic addressing system, distribution

permaneil banners efc., involving ‘

well as on nver

publicity by way of pi
. JEC materials, fixing of
answw!dd’ in different ghats @s

‘banks.”
shave also been filed As Annexure-C from page nos.39
mdsbaﬂbcctaledupanot

10.
Department does not gVe
anﬁn‘upondubnhdthemﬁooﬂb'ond\e stretch

of 13.5 KM (approx.jfrom Daighat near Wattgan] to Ratan

BabuChat, Baranagar.

MWMWWWMWMMn,
'xdhtﬂwinahohm-mdlvnmnupedhuyum“d@i,

11.

6 AL
. NG
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14.

being taken by them for cleaniog the giretch and what Acton Fian

tmwmwmmnmmnwwhp#mﬂ

vﬁﬁumdnhwmmniwndu..muﬂmm.

Wenhoﬁndmmnpﬂwmr.v.m.w

Kollata. Purt Trust 2 8

Bio-mining project &t Diapa . 5,10,803.314 MT removed till
dote and Bio-mining projest at Garden Reach : Work order
ssued

& Tha wilh regard t the Liguid Wiste Managewent under the
PW'OIMCmumm
Yotal Sewage ganeration = 1400 MLD
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I Seuage ireated naturally i fisheries of East Kelkald
Walland ([EKW) = 910 MLD
R Swtnddmmwﬁnnmnwso/m‘
NLD
Name of STP Capacity (¥LD/
52
57

- 179

Borgur STP
Gardenreach STP
Boghajatin STP 15

South  Suburban 45
{Keseapukur| STP
Hatisur STP 10

srrmmw-asmowm
mpwww-nmwmw”

Ward 110
mmquwmumawrm

uwmm-m{mammmum'

15 mmww&mwhmn,su of the affidavit

16,

dmmuwumuumwamwd
mmmmmmumuwnw
'mhmmmwmmum
wreh from Daighst newr Wattganj to Ratan BabuGhat
Baranags.

The inspection repart of the Committee further mantions that a
questioner (Templwte) for information o different drains/ sanitation
facilitiescleanlmess/sold weste management of dilfecent ghats
prepared by NMCG were provided to sutheries of Kolkata
Masicipel Corporation wel in advance befure the affdavit but no
informaian In thia regard has bees "

1 '/,'_‘.r\\&

o

g
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7.

We direct the Kolkata Municipal Carporation in its aflidawit Lo

address this aspect of the matter also and file the required
mformation before the Tribunal,

18. We also direct the Applicant to fmplead the Howrah Municipal
Corporation in the array of Respondents today itselfl.

19. The Howrah Municipal Corperation shall also file its counter-
affidavit with regard to solid waste dump adjacent 10 PhoolGhat
and Baje-KodamtalaGhat The affidavit shall also state the
measures taken for installation and repairing of screen/Penstock
G‘mwmummuhnwmuﬂdiuwdunm
domestic sewage into the river Hooghly-

20. The Howrah Municipal Corporation shall also submit its Action

Taken Report with regard to cleaning of all accumulated garbage
including Construction & Demolition Waste.

21, The Report of the Commitice further mentions that the Principal

Secretary, Department of Urban Developments Municipal Affairs,
Government, of Weet Bengal has constituted a High-Level
Committes with target-crientedapproach for better coordination
among dilferent agencies Sor improvement of conditions of different
ghatsin the Kolkata Municipal Corparation area, The Committee is
required to eport 1o the Principal Secretasy, Department of Urban
Dwdopmmt & Municipal Affairs, Govermment of West Bengal

fortnightly, This Commities comprises of the following members: -

I |5n Binod Kumas, IAS, Princi —e
' ‘Secretary to the Oevt of West
“ | |Bengal & Municipal Cemmissianer,
. Keliata Municipul Carporation

\ [ Shri H. Mondal, Seretary, Kolkaia Member foom

| | AFIET S,

| ’ N Vg '
. 50 ‘“I,.. ’A
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: ] 3| Shei P, Dus, G Cwi [ Member
f
X

A
Uk

T TLMunnmJ Cosperatinn

i_,.—-—"’/

| . —obt
3 {ShnS, Beawnik, 0G Lgping _‘L/
ber
L— T - Mem
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A P """;?
%&" ‘-&J-MG-NOOO Kawala- 700
o > . qenm 5370
—— Srky Soivals PortTrest [
A 22
No. Civ/ 1944/NGT/ 653 pated: 28.08
Shri Binod Kumar, TAS
Municipal Commissioner,
Kolkata Municipal Corporation,
5, S.N. Banerjee Road, g
Kalkata - 700.013 -
2,05.202 against
Cloaning of Gangaghat as per NGT orCer -
Ok o wzozuez:swmmﬂ""“""‘c""
- s given catan IS prding
Ywmwmmwwa%emm}“”ﬁ'gs km
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1
NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCIH,
KOLKATA
ORIGINAL APPLICATION NO.

20/2022/EZ

SUPROPA PRASAD
APPLICANT

VERSUS
MINISTRY OF
ENVIRONMENT, FORESTS
AND CLIMATE CHANGE &

ORS.

< RESPONDENT(S)

AFFIDAVIT ON BEHALF OF
THE RESPONDENT NO. 7, THE
BOARD OF TRUSTEES FOR
SYAMA PRASAD MOOKERJEE
PORT, KOLKATA

PRITHWISH KUMAR BASU
ADVOCATE
Mobile: 7980626
Email: pirthwishi VB Bgmiatl.com



